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ORDER

Leamed counsel for the petitioner as well as respondents are present. It is

brought to the notice ofthis Tribunal that respondent No. 2 since deceased and in

this connection leamed counsel for the petitioner seeks for some time to bring on

record the LR's and leamed counsel for the respondents represents to fumish the

details of the LR's to the leamed counsel for the petitioner to enable a suitable

application to be moved in this connection as provided under the NCLT Rules,



2016. Let the application come forth within a period of two weeks from today.

Post the matter on 15.11.2018.

.sf _
(R. Varadharajan)
Member (Judicial)


